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Order Dated 10.6.2003, 

Heard. Sri g.R.Saranqi, the learned 

unse1 for the applicant and Sri R.C.Rath, 

the learned Standinç Counsel (on whom kkn  

a copy of this O.A.has been served ) 

app earing further Respondent s—Railways. 

Applicant,who claims to be presently 

ençaed as Diesel Driver Asst (D,D.A) 

in Sarnalpur Division under erstwhile 

s7) 

'Is 
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I 	 cj-r-Q' 
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S.E,Railways ( now re-organised to be 

under ESt Coast Railways )has filed this 

Original Application with prayer for 

direction to Respondents-Railways to give 

consideration to his grievances as raised 

in his representation under Anneure-11 

dated. 18. 12. 2002. kxxkkaxt As an interim 

measure he has 	for direction to 

Respondents to consider his grievance as 

raised in said Annexure-11 dated 18.12,2002. 

It is the case of the 4pplicant that while 

carving out Sambalpur Division(within S.E. 

Railways)options were called for 	erns 

of different Divisions, who opted in favour 

of Samalpur Division.At that stage, there 

was no loss of seniority, It is the further 

case of the ,âpplicant that the authorities 

having tahen decision vide Annexure6 not to 

grant any opportunity to persons from outside 

the cadre to exercise their options to cone 

over, to Sambalpur Division along with their 

seniority, the further options called for 
from those persons 

/to come over to Swialpur Division1  along 
4-i 	($)1 

with their seniority 	adkrersely affect 
I 

the 	sezriority 4 	- 
Since the jsss as raised in this 

0 .A axe pending before the authorities in 
LL 

the Railways v4Pe 4nnexure-11 dated 18.12.02, 

I dispose of this 0.A.at the stage of 

admission)with direction to Respondents 

Railways to look into the grievances of the 

,plicant as raised in Annexure_il dated 

'I. 	18.12.2002)and pass appropriate orders as 



4 	 per rules/law. tbtil a decision,as directed above1is 

taken by the Ispondents...Raj].ways, status quo of the 

4pplic ant with regard to his seniority should be 

maintained • No costs. 

Send copies of this order along with copies of 

this O.A. to Respondents...Rajlways and free copies of this 

order be also handed over to the learned conisel of both 

the parties. 
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